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OA Ko 2451/2004

Haw Delhi this the 9^^ day of March, 200?

Hon'bte Mr. Justice M HamafJianclran, Vice Chairman (J)
Hon'bie Mrs. ChHra Chopra, Mentber (A)

1. Deepak Shlrahatti,
PSA & DiO (Scientist-D),
S/o Shrl SatyabcMih Shirahatti,
42, VIshwasakha Colony,
Khargone 451001
Madhya Pradesh.

2, Dillp OacJhIch
Principal Systetus Analyst,
{Scientist • D),
SJo Dr. Jagdish Prashad Dadhich,
A-85, Sangam Nagar, indore,
iVIadhya Pradesh

3 Swadesh Shrlvastava

Sr. System Anaiyst
(Scientist C),
S^O Arvind Shrivastva;
6, Dwarkapuri, Katra Suiiatiabad,
Bhopal, 462003 (IMadhya Pradesh)

4, ArvInd Kumar Choudhry,
Si. System Analyst.
(Scientist E),
S/o Shrl I N. Choudhry,
House Mo. 533/9 B, Saket Nagar,
Habib GanJ, Bhopal 492024
ftSadhya Pradesh.

5. Ashufosh Pandit,
ScSentist-B,
S/o Rameeh Ramchandra Pandit,
D 2/2&1. Danish Nagar.
Hoshangabad Road, Shopai 402026
Madhya Pradesh
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6 Arvlnct SoJey,
Scleniisit-C,

S/o Ijite Shrll l> SoJey
32, Deepak Ho. Society,
Chunabhatti, KoJar Road, Bhopa!,
Madhya Pradesh

7. Dharmendra Singh Yadav,
Scientlsl-C (DiO),
S/o Shrl Kanhal Singh Yadav,

Vyas Nagar OJjaIn 456010
Madhya Pradesh.

8. RahuJ Kumar Chatteijee^
Sclentl«t-C,
S/o Shrl K.K Chatterje®,
G-2/145, Guirnohaf Coloijy,
Bhopal 46203d
Madhya Pradesh

9. Mahesh Kumar Sharma,
Scie«llst-C/D10

s;o Sh. Oeo Dutt Sharma,
Fiat No 101, E-7/823. Arera Colony,
Bhopai 462016
Madhya Pradesh

.,App?icar>ts

(By Advocate Shri Ajef;h I irthra proxy for Shri Vikrant Yadav)

VERSUS

1. Union ot india

tiirough the Secretary.
Ministry of Communications and
Intormatton iechnology,
Govt. of indiii. New Delhi.

2. The Director,
National Informaiion Centre,
Department of information XeciTinology,
Govt. of india, A Block. CGO Complex.
Lodhi Road, Mew Oeihi.
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3. The Secretary-
Ministry of Personnel , Public Grievances and
Pensions

( Oepartinetii of Peisonnei isnd Training)
Govt. of India, New Delhi

..Respondents

(By Advocate Shrl M M. Sudan )

O R 0 e R (ORAL)

(Hon'ftle Wr. Justice M. Ramachandran, Vice Chairman (J)

We have heard counsel tor applicants as also the respondents, it Is

seen that the plea of the applicants was similar to the one of his

colleagues, who had filed OA «© iri»/2004 {Smt. Santosh Wadhwa and

Ors Vs UOI & Ors), which Is not disputed.

2. The above case has been decided by this TrIGunal upholding the

claim of the applicants, therein It is brought to our attention that the facts

of the earlier OA bearing Ho 248m003 are similar in the present case. OA

«o. 2487/2003 which was taken up to Hon'ble High Court , and the

judgment of thiscourt has been upheld In WP ( C) Mo. 2007$/2004.

3. In the aforesaid circumstances, propriety demands that benefits

which have been given In OA 1716/2004 shall toe extended to the applicants

In the present case also

(Chltra Chopra ) i ^ Ramachandran)
Member {A) Vice C^iairman <J)

sit
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OA 2461/2004

f»r«sent!Sn. Ajesh Luthra, counsel for applicant.
None for respomtenU

An order in this OA had been passed on 09 03.200? Since an error

was crept In the saW ortler, we suo motu reposted the matter tor re -hearing

on 03.04.2007-

Kespondents stHmltted that a Judgment, as it stands today, required

to oe changed approfwlately In line of submissions made on an earlter date

of hearing as the OA was disposed of on the basis of deci^on InOA Ho.

'/Mmooz .

We find that OA Mo. 2487/2003 had been dismissed. Although the

master taken up by the High Court whereby MjiMljG^ent had been upheld
N

out no relief was granted to the appllcam and resuttantly we are of the view

that no Interference is required to tie made. In view of the aiiove, the

present application stands dismissed

'ihls order is to be tagged along with order dated 0 03.2007

i t;Ntrsrt;Hopra)
(A )

mf:

(M f^amachandran)
Vice Chairman (J)
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